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TUHA Td YaE vg Ffafed gishar s smg—
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@) S D &, s o Yoo &1 Ted fHar 731 2, YHIG 8 ® doplel
uvErd, HEled UoigE g fafk fdy v ergar den ger feiRa df 4
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fd a9 diferedt TS T I fawiwad /aut 3 v, fgd, i @
el Rl & o ¥ difaRmal ® e By TU ey gob B el Xhd 9@

iR T arelt faaRoll wga @ Wit |
TAYRY F TSI & AF | a1 AR,
arfefar gur Brardt, suafea.
i, feTiw 18 ®E 2020
%. TH. 9-04-05-2020-2-91= (32).—Rd % WM & STTo5S 348 &% @UE (3) F HIHA 1, 34 IRME
Tt UGS . Th. 1-04-05-2020-2-T4 (32), fEAiH 18 TE 2020 F SHIUSH AR T &k FHHR A
TACER], YR fenan ST 2.
TAYRY % TG & T § qT SRR,
stfefa ar frurdt, sSwafe.
Bhopal, the 18" May 2020
ORDER

No. B-04-05-2020-2-V(32).—In exercise of the powers conferred by clause (b) of sub-section (1) of
Section 9 of the Indian Stamp Act, 1899 (No. II of 1899), the State Government, hereby, directs that
following procedure shall be adopted for consolidation and payment of Stamp duty chargeable on insurance

policies issued by Competent authority during the period for which the Insurance company has applied for:—

(1)  Application for consolidation of stamp duty shall be submitted in the office of Deputy Inspector
General of Registration or higher authority. after issuance of order by such officer regarding
permission of consolidation, payment of consolidated amount shall be made in any of the

Government treasuries and copy of the challan shall be submitted in the office of the concerned

Deputy Inspector General of Registration.

(2)  Itshall be indicated by an endorsement on each policy of insurance that the stamp duty payable
there on has been paid in the manner mentioned in the para 1 above. Such endorsement would be

made only to the extent of consolidated stamp duty paid under the order mentioned in para 1.

(3) Immediately after the end of the period for which consolidation of duty has been made, the
statement in the manner as prescribed by Inspector General of Registration consisting of Policy
numbers of sum ensured and the exact amount of Stamp duty paid on the policies at the end of
for First, Second, Third and Fourth quarter of relevant financial year/years shall be submitted in
the manner as prescribed by Inspector General of Registration.

By order and in the name of the Governor of Madhya Pradesh,
ADITI KUMAR TRIPATHI, Dy. Secy.
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